o 1!;) | . | ,
I CENTRAL ADMINISTRATIVE TRIBUNAL
. v ~ BANGALORE BENCH
T *EEFRESE

Commercial Complex(ﬁDﬁ)
Indiranagar S
Dangalors - 560 0838

' Dated '3 L@ M&R 1989

APPLICATION NO (8) 175 ___/83(F)
! L
W.P, NO (S) ' | . /
N\ .
Rgglicant (g) : Respondsnt (s)
Shri Mellikerjun Virypaksha Mulimani, IfS V/e The Seeratlty, Ospartment of forest

To ) _ ,. & Wildlife, New Delhi & 5 Ors

1. Shri Mallikerjun Virupekshe Mulimsni,  IFS
Oeputy Conservater of Forests
Ghataprabha Division
Goksk ' -
Bslgaum District

2, Shri m.S. Anandsramu
Advocate
128, Cubbonpet Msin Road
Bengalore - S60 002

/Subject s SENDING COPIES OF ORDER SASSED BY THE BENCH

Please find enclesed herewith a copy of ORDER/S¥R¥ /RNTERANXBRBERX
passed by tBis Tribunal in the above said .application(x) on  28-2«89
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BEFORE THE CENTRAL ADMINISTRATIVEN
8 ANGAL ORE aawcnsaANcALoRE“\\\

DATED THIS THE 28TH DAY OF FEBRUARY, 1989 ™

™~

PRESENT¢ HON'BLE SHRI JUSTICE KeSe PUTTASUAMY o4 VICE=CHAIRMAN
HON'BLE SHRI L.M.A, REGO : - oo sMEMBER (A)

! | APPLICATION NO. 175/1989

Spi Mellikarjun Virupaksha Mulimani,

aged about 44 yesars, nov uworking as

Deputy Conservator of Forests,

Ghataprabha Division, GOKAK

residing at GOKAK, Belgaum District. o ¢ o APPLICANT

(Shri M,S. AnandaramuUee....Rdvocate)
vE,

1. The Union of India represented by
the Secretary to the Government of
India, Department of Forests and
Wildlife, 'PARAYAVARAN BHAVEN',
Lodi Road, NEW DELHI,

2. The Union Public Service Commission
represented by its Secretary,
NEW DELHI,

3. Ths State of Karnatake represented
by the Secretary to Government,
Animal Hasbandry, Fisheries and
forests Department, Multi Storied
Building, Dr, Ambedkar Veedhi,
BANGALORE=1,

4, The Chief Secretery,
Government of Karnataka,
Vidhana Soudha, Bangalore-1,

5, ‘Sri A, Akbarsha,
aged about 45 years,
now working as Silvi Culturist,

/4¢f$2:¥§*\\\ Forest Department, MADIKERI.
W, :
Y ~

Kodagu Disttict.

ri S.m. Chcluvadi,

. ”gad about 45 years,

Jeputy Conservator of Forests,
forest Department, 8elgaum.
Division, BELGAUM,

0000002/-
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£ This application having come up for ‘3

Justice K.S, Puttaswamy,
folliuing S

ORDER

’y
\

hearing before this Tyibuhal to-day, Hon'ble Shri

rice-thairman, made the

This is an application made by the

applicant under Section 19 of the Rdministrative

Tribunals Act of 1985 (thﬁ Act).

2. ) Shri mallikarjun VirupakSha Hulimani.

the applicant before us,

Assistant Conservator of

Karnataka State Forests

the reporting year 1971,

made certain adverse ent

Confidential Report (ACR
to him on 19.1.1977«

representations for thei

before Government of Kar

order no. FFD 55 FEG 77
accepted the same in par

in other respects,

jdined service as an

Forests (ACF) in the

Service (KRS), For

the Reporting Officer

ries in his Annual

) which was communicated

n that the applicant made

r expunction 6n 27.1.1977
rataka, which by fts

dated 29,4,1977 (Annexure=A)

t and rejected the same

3. Evidently on the basis of his

selection to the vacancies which existed as

on 1.1.1977, the applicant has been appointed

to Indian Forest Servic
of India in its notific
AIS(IV) dated 23rd May,

(Ifs) by Government
tion no. 17013/16/78-
1978 (Annexure-8)
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under the Indien Forest Service (Appointment by .
promoticn) Regulationé, 166, But notuithstanding_tﬁiﬁ,
the applicant in this application made on

1792-1969 claims that he should have been

promoted and appointed to IFS even earlier

to that,

4, On an examination of thié :
epplication, the office ﬁhs stated that this
seesks £; agitate matters which arose prior
to 1,11.,1982 and therefore this Tribunal has

ne jurisdiction to entertain and adjudicate

‘the same. We have perused the office objection

and heard Shri M,5, Anandaramu learned counsel

for the applicant on the same,

" Se Shri Anandaramu contends that

the period of limitation for the application.
should be reckoned from the last endorsament.-jfﬁbs'
order issued by Government- af Karnataka on |
21st January, 1983 (Annexure-E) andfgo reckoned .
this application was maintainable and vas alsc -

in time, o - R

be o Uo’wifi assume that Shri Anandaramu

is right in his stand, But then also this

pplication made beyond'six‘months after the
onetitution of this Tribunal on 1,11.1985 is
arred by time (vide Section 21(3) aof the Act)
06 this short ground this qpolication is liable
to be rejected,

0.00004/.
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T We have caz

We are firmly

claim of the applicant r
prior ﬁo 1.11.82, 1If th

out by this Tribunal in

ATR 1986 CAT 203 and KSHA

INDIA 1987 (&) ATC 329,
be entertained by this T

Bs On any vie
liable to be rejected ei
jurisdiction or limitati

uphold the office cbject

application at the admis
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efully perused the office

t of the view that the

lates to a period

t is so then as pointed
K. MEHRA v, SECRETARY
MA KAPOOR v, UNION OF
his application cennuf
ibunal, |

s this application is
her bh the ground of
n., Ue, therefore,
ons\and reject this

ion stege.uwithout
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